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CENTRAL administrative TRIBUNAL, PRINCIPAL BENCH

OA NO-2796/1999

New Delhi, this 16th day of April, 2001

Hon'ble Shri M.P-- Singh, Member (A)

1 - B a1e s h a r, s/o S h. Palt oo
9. Dharam Pal, s/o 3h. Bhullan

R791S/B, Gaii No.9, Chaursia Pan Bnandar
RafNagar I. Palam Colony: Applicants.
Ne Delhi

(By Shri M.K.Gaur, Advocate):
versus

Union of India, through

1.. General Manager

N o r t". h e r n Rail w a y, N e w D e 1 i i i
2. Divisional Railway Manager ^ ,

Northern Railway, Moradabad -- t^cco^yunu'.sn i-o

~e)(By Shri Raj^nder Khattar, Advocate
Advocate)

ORDER(oral)

By the present OA, applicants seek directions to the

respondents for their re-engagement as casual labours

claiming that they had worked as casual labours unu--!

the respondent-Railway during the period 1977-1984 and

1980-o2 respectively. It is the conti^nuiun uf tiu..

"O applicants that they have been informed by the

respondents that their names have been included in the

live casual labour register in accordance with Railway

Board's Circular dated 28.8.87.

2. Heard the learned counsel for the parties.

3. The learned counsel for the respondents submitted

that the applicants have approached this Tribunal aftei

a  period of more than-. 16 years. They made a

representation for the first time only 21.2.99 which,

however, has not been received by the respondents. He
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d.iso drew rny bittentic.n to the tl'ie decision of the Full

cibunal dated' 10.5-2000 in OA No.706/1996

& UOI) and connected cases reported in

t n 1 s

( M a h a b i r 3 i n g h §.

.JL cxuuU t S

^  t' "v T" T-U'Jk.7 ,1 M I .J

to

fTi o. 1 i" i t S. 1 n t3. b" 1 o

case the Tribunal has held that:

1  toucning upon the subject of casual

'-Oi I 1 u tnat , the present OA is not

and deserves to be dismissed. In the said

P r ov i s ion; the relevant Railwa' ŷ- — • • ~ . sw..,. J. vYuj.  Board'':suJVJCii v-j ;:ij

^ircuiar dated 25.4.1986 followed by the
:ircula dat

nanag€;r,
ed ■o.8.l9t37 issued by General.  j j ' J s- I • W I UJlAortnern Railway for placing th«

names of casual labour on the 1
.1 abou r

IV6 casual
give rise to a

cause of action and hence the
limitation contained in SectionO T 4-- u ̂  * ♦ , . , ' -L ' I O 1.^ L .1 'w*'■'•'-•'''''■P'-P'^^t^aLive Tribunals, 1935 woul

apply.

riaving regard to the aforesaid judgement, I find

merit in the present OA and the same is dismissed,
costs -
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'd> ( M. P. S i n g h)
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